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SHRI SANJAY DALMIA: 1 object
to this. ((Interruptions)..
not talk about me like this.
ruptions)..

(Inter-

sit Totarg g . wemeT, gaer
qedft &x 9x qenaw fag ¥ awmw
a7 A A9r 1 L. (FTEE) ...

SHRI SANJAY DALMIA: He can-
not talk like this. (Interruptions)...

THE VICE-CHAIRMAN
V. NARAYANASAMY)
the sugar mills,

(SHR!
. 'We are om
(Interruptions)...

ot Tty fo@ s SwC wEIW
¥ gqamwm  fag #Y om0 gra AEl
fasit &Y oft WiEr F Wi 9T FA0
serT | sufEy w9 faw ataw o &
™ A #1 sern & § wgar B
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FEHT T T FH LG F WA qOE
T AT faell s dEY w7 Toew Sl
&t St =Tl |

ot "o sty @ e oo §
AT AT W s ) (sanE) L.
Let him speak outside (Interrup-
tions)... :

THE VICE-CHAIRMAN (SHRIL
V. NARAYANASAMY): Kindly take
your seats, (Interruptions). ..
Kindly take your seats, (Interrup~
tionse

. He can.
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SHRI SANJAY DALMIA: Let him
speak ouiside. (Interruptions) ....

THE VICE-CHATRMAN (SHRI V.
NARAYANASAMY): Mr. Dalimia,
don’t speak now. Kindly take yous
sea;. Mr, Janardan Yadav.

Reported Accident in
Plant

Bokaro Steal
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Re, Djscharge of flood water from
Punjab into Haryana ..

SHRL S, S, SURJEWALA (Har-
yana): Mr. Viee-Chairman Sir. I
want to raise a matter regarding dis-
charge of flood water from Punjab
through the SYL. canal. The cons-
truction of the SYI, canal was
started abouy 12 years ago. This
canal was bujlt to carry Haryana’s
share of water from the Ravi-Beas
rivers to the State of Haryana. This
canal is almost complete but for a
few gapg in Punjab. Therefore, the
water has not started running in the
canal. Op the one hand, 12 years
have elapsed and more than Rs, 400
crores have been spent. The farmers
of Haryana are waiting for the
recejpt of water. Sir, due to the
recent floods on account of heavy
rains in  Punjab and Haryans re.
gions, the Punjab Administration is
using this canal to discharge the
flood water. Iy has already flooded
two districts of Haryana_ i.e. Karnal
and Kurukshetra. Already hundreds
of acres of land, paddy and other
crops are under water, Many houses
and Abaeadis have been washed
away: The canal iy flowing to the
ful]l capacity because flood water is
being discharged through this cana}
by the Punjab Administration.

SHRI SURIDER KUMAR SIN.
GLA  (Punjab): Sir, when  the
canal is not complete, how can it
discharge water? This canal has
been used tp discharge water, ..
(Interruptions) There is nothing to
laugh about. 1 have already said
that the canal is almost built. Only
a few gaps are there and, that is
why the water could not be tun
into the ecnnnal. It is a pucea cannal
and moreover, the canal will he
rendered completely useless; its
lining will be damaged and mosi cf
the cang] will be filled with silt wa-
ter. Whenever the canal watepr hasto
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be discharged, the cannal has to be
desjlted. Therefore, I demand that
the Central Government should in-
tervene, the flood water should be
stopped from flowing into that
canal and the canal should be res-
tored at the cost-of the Punjab Ad-
ministration because the canal has
already been filled with sjlt on ac.
count of the flood water and its lin-
ing hag been damaged. Alsp the
water already discharged should be
stopped and the ~ people whose
houses have beepn washed away,
whose lands and fields have flooded,
should be given proper compensa-
tion.
Thank you.

....Situation arising out of the.
resjgnation of 1lc ML.AS iy Sikkim

it wgwa Yeg (fgwrem w3w) -
JUE IS TEE, qg ae wEfatan
¥ fr fewwmy, 1992  wsmEd
T gar FF S ;T ALHT
T FOE LA CF g afexw
TM-FTL A& W wFET L A
g wwdd @y Wn fenm oar A
wfqe &t MT—356 *T gEIMi®
g AF g EW awid &t Adq
frur war Wr IR gAY A< WY
T AR g | (REaw)
SHRI DAVID LEDGER (Assam):

This matier has already Men4dedd-
ed in the Court ,..(Interruptions)
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